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Misc. (P) No. 08/2016 

O  R  D  E  R 

08-06-2017      

 

    This Misc (P) Case No. 08/2016 arises out of the petition filed by 

petitioner Sri Nanda Kumar Bhuyan, son of Late Gobinda Bhuyan of village Saikia 

Chuburi under Tezpur P.S., Sonitpur U/s.276 of the Indian Succession Act, 1925  for 

grant of probate/Letter of Administration in respect of the landed property 

bequeathed by the WILL described in the schedule below.  

 

Petitioner’s case is as follows : 

 

      Late Gobinda Bhuyan alias Gobinda Charan Bhuyan died on                  

20-09-2007.   

  The writing dated 03-01-2001 annexed with the petition in Photostat 

copy of the original WILL and the said WILL and Testament was executed at Tezpur 

on 03-01-2001.  

  The petitioner is the executor of the WILL.  No codicil was made by 

the deceased.  

  The plot of land measuring 2 (two) kathas 10 (ten) lessas out of          

5 (five) bighas 14 lessas covered by Dag No.247 of periodic patta No.92 situated at 

village Bamun Chuburi, PS Tezpur, Sonitpur along with Assam Type house, 

bathroom, latrine etc. belonged to Late Gobinda Bhuyan alias Gobinda Charan 

Bhuyan and during his life time he was in actual physical possession over the said 

plot of land and house and he was the recorded pattadar thereof. By the said writing 

i.e. the last WILL, Gobinda Bhuyan alias Gobinda Charan Bhuyan bequeathed his 

aforesaid landed property and house more particularly described in the schedule 

below to his son Sri Nanda Kumar Bhuyan, petitioner.  

  The value of the land and house is approximately Rs.2,50,000.00 

(Rupees two lakhs fifty thousand) only.  

  The petitioner is the legatee and executor of the WILL and is required 

by law to obtain Probate/Letters of Administration in respect of the aforesaid landed 

property from the Hon’ble Court. The said property has been vested into the 

petitioner on the death of the testator.  
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  Wife of Gobinda Bhuyan alias Gobinda Charan Bhuyan predeceased to 

him long ago.  

  Gobinda Bhuyan alias Gobinda Charan Bhuyan left surviving the 

following heir and near relative at the time of his death.  

    

Sl No. Names               Relationship   Age     

1.  Sri Nanda Kumar Bhuyan        son   40 years 
2. Sri Tolan Bhuyan         brother  68 years. 

 
    During lifetime of the deceased, he had been under the care and 

custody of the petitioner and the petitioner maintained him till his death.  

 

  It is further stated that to the best of the knowledge of the petitioner 

and his belief no application has been made to any other court for grant of Probate 

of the said WILL or for Letters of Administrator in respect of the estate left by the 

Testator.  

      

     Schedule 

             The plot  of land measuring 2 (two) kathsas 10 (ten) lessas out of 5 

(five) bighas 14 lessas covered by Dag No.247 of periodic patta No.92 situated at 

village Bamun Chuburi, PS Tezpur, Sonitpur along with Assam Type house, 

bathroom, latrine etc.  of village Saikia Chuburi under Tezpur PS bounded by – 

                 North – Probhat Talukdar 

  South – Tolan Bhuyan 

  East-  Road 

  West – Dhiren Bhuyan, Puspendra Bhuyan.  

 

             Notice was issued to the opposite parties but nobody filed objection 

and as such the suit proceeded ex-parte.  

                     The petitioner Nanda Kumar Bhuyan, Anup Talukdar and Sri Nayan 

Moni Das have filed their evidence on affidavit as PW1, PW2 and PW3 respectively.  

Photocopies of death Certificate of deceased Gobin Chandra Bhuyan (proved in 

original), the copy of  WILL executed by Gobinda  Bhuyan alias Gobinda Charan 

Bhuyan (proved in original) are also furnished along with the evidence on affidavit , 

which are marked as Ext.1 and Ext.2 respectively.   



P a g e  | 3 

 

 

 

  

    I have considered the contents of the petition and also perused the 

evidence of the PW1, PW2 and PW3 in affidavit. I find that the petitioner has been 

able to prove the execution of  WILL. The other PWs have supported the statement 

made by the petitioner in his petition as well as his evidence.     

   

    On consideration of the materials and documents on record I find that 

petitioner has been able to establish the execution of the WILL and as such I find 

that there is no impediment to grant letters of Administration/Probate in favour of 

the plaintiff.  

  The Suit is allowed Ex-parte. 

  Let the letters of Administration/Probat be issued in favour of the 

petitioner in respect of the WILL dated 03-01-2001 regarding the properties 

bequeathed by the deceased Testator Lt. Gobinda Bhuyan alias Gobinda Charan 

Bhuyan in favour of the petitioner Nanda Kumar Bhuyan, after observing necessary 

formalities prescribed under the law.      

          

    The Misc Case stands disposed of accordingly. 

 

 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 


